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t 	Chhedi Kumir Jha & Ors. vs.Uni'cn of India and Ors. 

1.1 24.10.96. 	Defects is pointed out in 'item No. 7, 21, 22, 

'23 and 24 have not bednremoved.Ljst it on 4.11.96 

for removinci defects. 

(M.L. Pasuan) 

Dy. Fenistrar, 

2/4.11.96 	 Sri. M.L. Paswan, Dy. Registrars 

The learned counsel for the applicant is absent. 

T~z 	 Defects have not been removed. Let 20.11.96 be fixed for 

removing the defects.  

( M, L. £aswan') PKL , 	 ' 	

S 	

Dy,. Registrar 

3/20.11.96 	
' 	 tarned counsel for the app)7,jcant is 

absent Defects hve been removed. Hence, let the case 

be put up on 4.12 .96 before the Hon'ble Division Be 
nch 

for hearing on a,dmiss ion. 

SK M.tj.Paswn ) , 	' 	

, 
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O.b.: 601/96' 

- 

	

1/0d12.96 	Noneappears. List dn 16.01 .1997 for sdrniion 
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SKJ 	 (D.Purkçastha) 	 (1..15aha) 
'Iemoer(J) 	 ember(A) 

	

2 	 . 

List on 	21.2.97 f'or 	adrnjssn, 

(V.N.11eht ore) 
* - 	 \Jice—Chajrman 

3. 
List 	on 29,4,97 for hearing on 

1.2.97  
'• admission. 

V.N.9ehrotra) 

	

- 	 Vice— Chairman . 

.1 29.4.97. 	Shri S. B. Jha, the counsel for the applicant 
havdt' 

The app*licantss moved lan application seekin 

permission to join in this application. Permission is.:grant,ed. 

Heard learned counsel for the applicant. Admi. Issue 

notices to-the respondents to file written statement within 

four ueeks. Rejoinder, if any, may be filed, within tw'k weeks 

thereafter. List it on 17.7.97 before the Registrar IC for 

completion of pleadings. Requisites mabe filed wittçone week. 

vi 
(K. Nuthu Kumar) 	 . 	 '(U.N. 1e;rotra) 

Member, (A) 	 Vice—chirrnan 

IL 



$ 
5/17.7. 97 	The learned counsel for the applicant is prsent. 

None for the respondents. Brief of th(- 0. A, has been. 
served to th Sr. Standing Counsel . Receipt showing -. 

service of the Brief is kept on the record. 19/s1--s 
not çyet been filed. Pjt up on 13. 8. 199 	or filinq W/s. 

S.P.Sinha ). 
Dy.Registrar I/c.  

The learned counsel for the applicant is 

present. None for the respondents, No W/s l'as yet 

been filed, Put up on 9. 9. 19 97 for filing W/s. 

(~A. 3Ema 
Dy.Registrar 	. 

The 1 er ned Couns eL for the -p p11cc nt Shri S • B. Jha 
ispreâent. None for the respondents. Written statent 
has.not yet been filed. Four wéek 	ujr 	is 
allowed to £ lie written state men Put up on 3, 1& 19 97 

for completion of records. No further time shall be 

al ow i9d fr this purpose. 	 P 	/ 

( S.Prasa d ) 
Dy.Regjstrar I/c 

The learned counsel forthe applicant Shrj 

S* E6 Sha is present. None 	resp 	Written 

-,%atement has not yet been filed though sufficient: ' 
time was given tierefor. In the circunistances,- let. 
this case be listed beforethe Hon'ble Bench for 
direction on 23.10,1997. In the meantime, the 
respondents may file their written statement, 

7/9, 9. )97 

V.1c3rjva-) 

Dy,Registr*r 
9/23,3.0.97 	W/s not filed so far. Four weeks further : 

time is allowed for the same. RejoinCter, if any, Téay be 

filed within two weeks thereafter. 
List on 02.01;.1997 for djrectioflç\ 

/ I 
x 	 (v .i N. zieh rotra ) 	/' 

S 	 / 	 V ice-Cha irmarl 	/ 


